
16-10-2020

Misc. Crl. (bail) Case No. 32412020

seen the petition filed U/s.439 of cr.P.C. seeking bail for

accused persons namely Gulzar Hussain and Hameda Khatun who were

arrested and detained in Tezpur Jail hazot in connection with Tezpur P.S.

case No. tso6l2o2o (GR No. 243012020) Uls 49314201L091370134 of tPC.

case diary has not been called for in connection with the

aforesaid application for bail as it was already mentioned in the order dated

6-10-20 that the prayer for bail for the aforesaid two accused persons was

rejected by this Court on merit after perusal of the case diary vide order

dated 2B-g-20. However, the progress repoft of investigation was called for

from the investigating officer which has been received today and perused

the same. Also heard ld. counsel for both the sides through video

conferencing.

It appears from the progress report of investigation that the

investigating officer has by and large completed substantial portion of

investigation in this case and therefore, in my considered opinion, further

custodial detention of the aforesaid accused persons cannot be said to be

necessary for any purpose of investigation. Both the accused persons have

been in judicial custody since 12-9-20. It is also pertinent to mention here

that the informant of this case Mustt. Rahila Begum has also filed an

affidavit before this Court stating that she lodged the FIR out of

misunderstanding and she has no objection if this Court allows the aforesaid

accused persons to go on bail.

Be that as it may, but after considering the content of the

progress report of investigation as well as the length of detention, I am of

the view that further custodial detention of the aforesaid accused persons

would not serue anY useful Purpose.

consequently, the prayer for bail for the aforesaid accused

persons stand allowed and it is directed that both of them shall be allowed

to go on bail of Rs.10,000/- (Rupees ten thousand) only each with one

surety of like amount to the satisfaction of the ld. Elaka Magistrate on
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condition that both the aforesaid accused persons shall extend all necessary

cooperation to the investigating officer whenever asked for.

Misc. case stands accordingly disposed of.
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